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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR1
IQBAL SINGH) : (a) The volume of car-
go handled by Calcutta Port from 1966-67
is as follows :
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(in millions of tonnes)

1966-67 10.10
1967-68 8.99
1968-69 7.95
(by Yes.

(©) The decline in traffic has been pri-
marily due to slowing down of the economy
_and the adverse efiects of recession on en-
gineering industries. The other commo-
dities which contributed to the fall in
traffic were petroleum and other cargo
under imports, The fall in petroleum and
lubricating oil traffic was to a great extent
due to the degree of self-sufficiency achiev-
ed through expansion of local production,
The decline in the import of other cargo
was due to import licensing restrictions
and stagnation in trade, The commodities
under export, which contributed to the
decline in traffic, were coal, ores and gun-
nies, The fall in coal traffic was primarily
due to loss of foreign markets and to diver-
sion to rail movement of the bulk of the
coal meant for Railway use in the Southern
Region which earlier used to move by
coastal ships. Inthe case of gunnies, the
fallin traffic was dueto slump in the
trade. As rogards ores, competition from
neighbouring ports, which are in a position
to olfer better drafts and fast loading faci-
lities, accounted for the fall in the export
traffic. Another factor coatributing to the
decline in traffic is the comparatively
higher incidence of port charges at Calcutta
owing to the heavy expenditure that the
Calcutta Port Commissioners have to incur
on dredging and maintaining the 126 mile
navigable channel between the sea and
o o o s
major exom Tonee I an asa
(d) TItis difficult for any port to create
traffic when commercial activities are
adversely affected by various factors beyond
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the control of the porl authoritics. How-
ever, steps have been taken by the Cal-
cutta Port Cx ioners to induce and
sustain a regular fiow of traffic in selected
commodities by giving relief in port char-
ges and by simplifying procedures with a
view to augment ore expoit rebate of Rs.
2 per tonne in port charges has been offered
by the Calcutta Port Commissioners provi-
ded the tonnage shipped increased progres-
sively from year to year. On Ethyl Alcohol
a new item of cxport, the port charges
leviable have been reduced. To avoid
undue delay and extra expenditure to the
Enxporters, the normal practice of assessing
port charges on exports of iron and steel
on the basis of actual weighment has been
dispensed with and sectiona' weight forms
the basis for assessment of port charges.
A post of Traffic Promotion Officer has
been created to attend to the grievances
and difficulties of trade, to identify their
problems and seek solutions.

The opening of the Haldia Dock to
traffic in 1971 offering deep drafts and
mechanised handling facilities and the ex-
pected commissioning of the [Farakka
Barrage by about that time is likely to help
the growth of traffic threugh Calcutta Port
as these two projects are designed to over-
come the limitations of the existing po.t in
regard to draft and length of ships which
inhibit the growth of traffic.

12.28 hrs.

RE, MAINTENANCE OF DECORUM
IN THE HOUSE

DR. RAM SUBHAG SINGH (Buxar) :
Sir, 1 want to say a few words. This
morning in the papers some disturbing news
has appeared and it is about you. I feel
that we must not be deprived of your con-
tinuing guidance and therefore I request
you that you may not take that extreme
step. 1 also trust you will kindly bear our
request in mind. [ also expect that the
Prime Minister, who seems to be totally for-
getful about her responsibility in regard to
helping you, should also be sinceré in her
efforts to help you.



217

There is another news, regarding Shri
Dinesh Singh. Something has transpired
between the Prime Minister and Shri
Dinesh Singh under the curtain and press
has removed that curigin, that purdah. I
hope that the Prime Minister should not
hide that fact from us and she must bring it
to our notice.

SHRIS.A. DANGE(Bombay Central So-
uth) : Sir, we do not know whether my
friend was speaking on behalf of the Oppo-
sition as a whole. My party completely
disassociates itself from this statement,
We still hold—(Interruption)

MR. SPEAKER : Order, order.

SHRI S.A. DANGE : We do not regret
our behaviour yesterday because we think
that the hon.Chair should not be influen-
ced by interview with ex-Generals and de-
cide his line in view of such interviews.
Therefore, what we did was absolutely
correct and we do not regret it.

SHRI BAL RAJ MADHOK ( South
Delhi) : The way his party misbehaved
yesterday was an insult not only to the
Chair butto the whole House and we de-
mand that they should apologise before
the House for insulting the House and the
Chair. Their. behaviour was most despic-
able. (Interruption).

DR. KARNI SINGH (Bikaner) : We
cannot allow the communists to hold the
House to ransom. We have complete faith
in you.

ot wwoww q@ (feelt. W) ¢
Foue wgRq, W Fgw ag ¢ fe st
“argw oY IA% mfew # fEd o
wFTy v @ awar & Afew form
aTg ¥ WA A H¢ wdr  wfaat
wfwT w1 &t wf 2y aga g § 1|
2 T T wEW FOU 4 W W™
@ 1 TE0 § wmwAm  sgEge fear
e ol X g I qET & AR
qigdY anfgq &7 9@ 9 & Fw WY
WA 7 A ®1 w81 e fr ag o
AT §T T A F< ) (wwrwaw)
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They have no faith in democracy and
they waatto wreck the Constitution.
(Interruptions)

MR. SPEAKER : [ request younot to
raise a debate over this. (Interruption)

SHRI JYOTIRMOY BASU (Diamond
Harbour) ; We say that what happened in
the House yesterday arose out of the de-

‘cision taken by you, We have nothing
- more to say in this regard. It is for you

to decide whether you should resign or
not,

SHRI1 PILOO MODY (Godhra) : What
the Chair did or did not do was in its
own judgment, However, there is nothing
that the Chair can do that can justify such
uncouth behaviour on the part of a mem-
ber. Thercfore, I would like to say that
we do not want tosit in the same House

* with these uncouth people. (Interruption),

‘ﬁ“ml‘!m:a{ﬁ‘u‘(mm
1 WA %6 Fgar Afgw | wfa ag
TN Figa 1w AE wEw wed § ?
| Ag I7F EGEWT &0 quie s oy
@ A gk 3 7 SwY w9 wadde
T &4 &7 T vAAag wAET W
ag T IR F1 AGE FE &7 O
% faaga ez 7 T SRS TS
A TT AIET A ATHIN T HT qOE
FL W E (wwawm) gz a3 wd €T am
g =i wew & fawfafaat s ®iw
& fEmi W @y @ W ag Foe aw
85 g€ 2 1ag AR wq W awa
(wmaam) |

MR. SPEAKER : [ request you not to
raise a debate over this.

SHRY E.K. NAYANAR (Palghat) : We
are not associating ourselves with Dr Ram
Subhag Singh's statement, (Interruption).

DR.KARNI SINGH : The Minister of
Parliamentary Affairs should say some-
thing.

SHRI NATH PAI (Rajapur) : We want
to know the meaning of the petrified silence
from that side. (Inserruption).
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SHRI J. B, KRIPALANI (Guna) : We
come here and we are sent here to perform
cortain duties. We cannot perform those
duties if we are not allowed to speak
freely and to listen to the proceedings that
are going on. Yesterday we could make
oothing out of the proceedings going on. If
we say anything that is unparliamentary,
it is for you to decide and take away
those unparliamentary remarks. Our duty
is only to refer the matter to you. As for
keeping the order in the House, it is your
exclusive privilege. [ have said this before.
Even when my communist friend sitting
here was not allowed to speak, [ said, he
must be allowsd to speak. We stand for
some kind of dignity at least in this

MARCH 13, 1970
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House, We are all called MPs. If one
MP misbehaves, it is a slur on all of us. We
want to escape being aligned like that for
no fault of ours. If some people commit
fault, they must bear the blame. If they
are not pointed out then the blames comes

to all of us that this House becomes a
fish market.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAGHU
RAMAIAH): For somstime past, we have
been noticing certain incidents
in this House and certain behaviours which
affect the dignity of the House and also
the prestige of the Presiding Officer. Gov-
ernment deplore it, whether it is from this
side or that side or from any side. This
House and the Chair cannot function until
all of us give our whole-hearted support to
the Chair and obey the rulings of the
Chair, whether they are palatable or not.
‘We assure you, Sir, of all the support of
the Government in this matter.

st wewr fagrdt ardd (FOAYR)
weus wEid, ¥ ww ag ar Afew &
Fq F AR W@ AR Wt 9w o
Wiy g Tt g Wid 9 W #Y A€
gz # Wi Y § ) tw oww &y A
¥ Ty O agadd w¢ I wavfeqa
W@AT UF IF AT a1 & |

T §EA § W qgelr AT AgY ATy
§ 1T o gy S war W 3R £
o & qo A gfassr &1 awer g
a7 A AgE o war e @y ¥ Ak
FET  w gnifrdmw F@ ¥ ) Afew
FENT HOH wAT W ooy aedrc §
& AT o ot ag A H A AR
IERAR T F 9 ¥ @rmE T
wifge |

SHRI RANGA (Srikakulam) : Mr. Spea-
ker, Sir, I agree with what my hon.friend,
Shri Vajpayee, has said about the responsi-
bility of the Leader of the House. But in
addition to that I wish to say that if my
hon. friend, Shri Dange, and his group have
any conflict w'th the speaker, they are wel-
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come to bring forward a motion of no-
confider.ce against him. Then it is for the
House to take a decision on that, But
whatever might be anyone's view in regard
to any action decision taken by the speaker,
certainly what had been displayed yesterday
by his friends and his group is not justi-
fiable. They could certainly have thought
of 8 vote of censure and brought it forward
and it would have been left to the House to
decide whether the House whould be on
their side or not. So far as we were con-
cerned, we made it very clear yesterday it-
self—Dr. Ram Subhag Singh, myself, Shri
Bal Raj Madhok and Shri Dwivedy--that we
had confidence in you and that we did not
agree with our friends. Iam glad, today
at last the Government has come forward
to express their confidence in you. It is
for them, if they so wish,to bring forward a
motion. ....... (Interruption). 1 have no
obiection to that at all; that would be
quite parliamentary. But the manner in
which they behaved yesterday and my hon.
friend, Shri Dange, comes forward here and
says that he has no regrests to offer only
shows that what is happzning in the country
is also being repeated here and displayed
here and they are not ashamed of it........
(Interruption). 1 hope, the House is with me
in censuring them on their behaviour
(Interruption).

st ge™ dwqw (qF faet) o
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MR. SPEAKER : Order, order.

SHRI VASUDEVAN NAIR (Pe:rmade):
Who is responsible for all this?

AN HON. MEMBER : You.

MR. SPEAKER : Order, order. [Isaw
thestatement this morning. I did not issue
any statement. What happened was that
yesterday there was a Business Advisory
Committee meeting and Members asked me
to settle down some business at the end of
the Budget. Then I made a casual remark
that all depends on the Speaker, who ever
happens to be there at that time.

It is engaging my mind very seriously as
to how we are going for sometime past,
not only yesterday but for sometime past,
I am seriously thinking whether—I am sit-
ting here—it is worthwhile. I represent
the whole House. You elected me as your
Speaker unanimously. I think, one bad
side of being elected unanimously is that
overybody’s friend is nobody's friend.
Everybody thinks he is a friend of this side
and he will protect him and the other side
feels he will protect him.

1 have found that, besides the o.her wea-
ker sections, thereis still one more class,
that is, the class of Presiding Officers, We
are most defencoless people sitting here.
Very often, if not like women but any other
section, we are unprotected, undefended
and sometimes unaided. My sitting here
cannot be successful unless you come to my
protection and my defence and give your
cooperation. It metters little as to which
group is there and which is not there.

I have been the Chairman of the Presiding
Officers’ Conference and, recently, this was
discussed there. I receive telephone calls
from many Presiding Officers and I am very
much distressed the wiy the Presiding Offi-
cers are going through a lot of difficuliies
in the States and, in my casc also, some-
times I have to pass through the same tor-
ture and ordeal.

I am seriously thinking about what we
are doing. Should I compromise my per-
sonal self-respect, the dignity cf the Chair
and the dezorum of the House with exigency
and expediency or should I accept the cha-
lienge and stand upto this? It is serioualy
engaging my mind. 1am not going to act
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[ Mr. Speaker ]
ina hurry. T am seriously thinking -over
it. MKesignation is not my personal thing
but it represents the will of the House.

Then, as I told you the other day, the man
sitting here is notinfallible. He is liable to
err.  After all, there are questions of inter-
pretation and even the lawyers, the judges
of the Supreme Court, do not agree with
each other. I may also err. But, in that
case, the proper procedure is not to disrupt
the sitting of this House but I would request
you to see me in my chamber and discuss it
with me. T can say, on a word of honour,
that since I become the speaker, T gave up
my personal inclinations, my prejudices,
my ties and everything. When somebody
is not allowed a supplementary, when some-
body is not allowed a call attention motion
or when somebody is not given his turn, he
feels angry and T try to assuage his feelings.
Ialsotry to calm him down. But then
somelimes 1 see the dignity of the Chair
and the decorum of the House going down.
These are the two things about which T am
worried. Personally. 1 try to calm him down
and I (ry to soothe the Member. Sometimes,
you will sec a Member, when he enters an
argument with me, being very harsh and the

next moment we forget it. And he gets up
again,

Now, if we are to function and carry fur-
ther the ends of democracy, it is through
this House alone and this House is puided
by rules of procedure, decorum and dignity.
Incase you differ with me. 1 request you to
kindly see me in my chamber and I can call
the officer and I can send for other advice.
But T request you not to allow the proceed-
ings of this House to be disrupted. This is
my humble request to you. T differ from
what Mr.Dange thinks. We had enough of
discussion yesterday and I thought that the
matter was over. Still I think there is noth-
ing controversial. One thing is thal is is

for the House to decide, for the Rules Com-..
mittee to decide whether, if anything is said

about anybody, he has a right to represent
to the Minister or send a letter or give some
literature or not. This I am going to refer
to the Rules Committee. How far can we
leave It to that decision 7 The moment my
decision is wrong , I will openly express my
regroty in tho House. - These gre matters of
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interpretation, procedure and ; ‘onventions.
I hope yon will kindly bearin mind that we
cannot run this democracy unless we behave
in an orderly manner in this greatest temple
of democracy.

SHRI S.M.BANERJEE (Kanpur) : What
about Gen, Cariappa's statement?

MR. SPEAKER : That will also be deci-
ded by that Committee.

SHRI M.L. SONDHI (New Delhi) : Be-
fore you go to Gen, Cariappa, what about
Mr. Dinesh Singh’s resignation?

MR.SPEAKER : That will come separat-
tely. Don't link it with me:1I have finished
my observations and now if the Minister
wants (o say something about other matters,
he can very well do it,

Mr.Shivachandra Jha raised yesterday that
I first allowed and then disallowedit. T
very much . appreciate your point. T told
you that I had kept it pending and sent the
papers 1o be seen by the Members concer-
ned. [ was waiting and I kept it pending.
But the main reason for my accepting it is
this. T make it clear that it was allowed in
the other House and the Home Minister
made a regular statement on it. In view of
that I don't think I should make it a point
of personal prestige. Idont want this
House to be deprived of the privilege to dis-
cuss a- thing which the other House has
done. That is my point of view. That is

the explanation, I appreciate the point
raised.

SHRI RAGHU RAMAITAH : Ithink the

House wanted me to say something about

the news appearing in the Sraresman that Mr.
Dinesh Singh has resigned.

AN HON, MEMBER : Let him say.

oft frw wx e (wgedt) - ®Y 3E
it o Ao far

SHRI RAGHU RAMAIAH : Iam autho-
rised by Mr. Dincsh Singh to say that there
is no truth in that statement. There are
no differences between him and the Brime
Minister regarding any poliey or imple-
mentation thereof.



225 Gen. Carippa’s
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SHRI RAGHU RAMAIAH : | asked
the House if they wanted to know it.
They said ‘Yes' Therefore, 1 gave the

reply,

12. 54 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED STATEMENT BY GEN,
CARIAPPA CALLING FOR IMPOSITION OF
MILITARY RULE IN INDIA

SHRIS.M. BANERJEE (Kanpur) : 1
call the attention of the Minister of Home
Affairs to the followiag matter of urgent
public Importance and T request that he may
make a statement thereon:—

R:epoﬂad statement by Gen Cariappa
cnlhpx for scrapping of the Constitution
and imposition of military rule in India.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Mr, Speaker,
Sir, my attention was drawn to the reported
statement of General Cariappa suggesting
the scrapping of the Constitution and imp-
osition of President's rulein the country
followed by spell of administration by the
army. T considered this statement as most
irresponsible and utterly uncalled for, Gen-
ral Cariappa mef me on 11th March 1970,
and informed me that his remarks were not
correctly reported in the Press,
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SHRI S. M. BANERJEE : This appea-
redin the Times of India on the 10th
March, 1970, It Seems that there wasa
contradiction also by Gen. Cariappa. There
was astatement of the Home Minister
also. (Imterruptions) we wanted to raise the
issue, Sir, becauseit is not Gen. Carriappa
only but a section of those right recation-
ary elements who are the enamies of parlia-
mentary democracy and who are startinga
whispering campaign in the country that
there should be a military rule. And that
is why, Sir, some of the ex-Army Generals
and some of the ex- I. C. 5. offiicers are
members of this particular party. They
want to perpeotuate this idea of a military

SHR1 PILOO MODY (Godhra): And
some Ex- Communists also.

SHRI S. M.BANERJEE: I do not want
this sort of uncouth behaviour and interru-

ptions. So, Sir, Twould, liketo koow if
General Cariappa is 8 Government pensio-

ner and he as doing politics at the cost of
Government money.

AN HON MEMBER : He is a free man.

SHRI S. M. BANARJEE ; Heis a pen-
sioner. Mr. B, T. Ranadive was a free
man. Mr, A.K. Gopalan and Mr. Nambo-
odripad were free man. When he said some-
thing about the Constitution, there was a
furore in this House, by these so-called
champions of Pariamentary democracy
who pounced upon them fora pound of
flesh and said this was very bad. But now
it a question of Gen.Cariappa. I would like
to know as to what action is being taken
against Gen. Chariappa, whether Govern-
ment will seriously consider it fit to warn
him that any recurrence of such a
statement from him would amount to fore-
feiture of his pension, because it iz said
here: General Cariappa said he had been
asked by many important politicianz, inclu-
ding Congressmen of both factions, if the
Indian army was capable of taking over the
ruins of Government'. So, Sir, both the fac-
tions, I mean, both the Indicate and the
Syndicate have something to do with this
question. (Interruption)

12.56 hrs.

[ M. Deruty Sreaxsn in the chair |



